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THE VICE-C HAIRMAN (SHRI AK-
BAR ALI KHAN) : Now it is 5 O’clock
and according t¢ the programme there is a
half-an-hour dis ussion to be raised by
Mr. M. XK. Mbohia.

SHRI CHIT "A BASU : Sir, before
you go to the rxt item I have someting
to say. I think by this time we have un-
derstood the me >d of the House. Every
section of the He use has accepted the prin-
ciple governing his Bill and the Minister
in the course of his intervention has also
expressed hismir 1to accept the amendment
moved by Mr. .rjun Arora. And unless
this Bill is dispo: :d of today, I think there
18 no chance of this Bill being taken up
in the current ession. It will be held
over for the ne: session which will be in
August. The 1 stion is only for eliciiing
public opinion aid if it is not disposed of
today. it may b« delayed and may go on
till October or io0. It will create more
complications. .o I request that the
amendment ma be put to vote.

THE VICE-C HAIRMAN (SHRI AX-
BAR ALI KHA ) : I would like to know
the reactions of the Labour Minister.

SHRI D. SAN[TVAYYA : Many points
have heen raiser and they have got to
be replied. Thc - tannot go unanswered.
So many things have been said.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHA? ) : So then it will have
to go to the next .ession. [ think since the
Labour Minister rightly wa1its to answer
certain points wh ch have been raised |, | .

SHRI CHITTA BASU : What about
22nd?

SHRI OM M/ 'HTA (Jammu and Ka-
shmir: : I do no know whether it will be
an official day «r a non-official day. I
do not think it vill be a non-official day,

THE VICE-CI{AIRMAN (SHRI AK-
BAR ALI KHAN) Mr. Chitta Basu
we are very happ - and we appreciate your
endeavour and you see the consensus
of the House is more or less that the Bill
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should be sent for public opinion and I an
sure that if there is some arrangement
we will take 1t up on 22nd , but I cannot
promise. It all depends upon the Parlia-
mentary Minister and the programme of
this House and the other official werk,
So I cannot promise. I would ask the
concerned officers to cons'der this matter
If it is feasible, then, they caun give some.
time on 22nd. But today we have to
take up the half-an-hour discussion as
rogrammed.

HALF-AN-HOUR DISCUSSION ON

POINTS ARISING OUT OF THE AN-

SWER TO STARRED QUESTION NO.

g7 GIVEN IN THE RAJYA SABHA ON

THE 30TH APRIL, 1970, REGARDING

RADIO MOSCOW’S CRITICISM OF
INDIAN LEADERS

SHRI M. K. MOHTA (Rajasthan):
Mr. Vice-Chairman, I am thankful for the
opportunity given to me for raising this
hali-an-hour discussion or a matter of
very grave importance. For quite some
time, ar.ually since just before the general
elections, the radio stations in Soviet
Russia—rRadio Mcscow as well as its camo-
uflaged wing, Radio Peace And Pro-
gress—have been indulging in many objec-
tionable attacks on certamn pclitical par-
ties in the country which really amount to
interference in the domestic affairs of
India. This matter has been raised on a
couple of occasions previcusly in  this
House as well as in the honourable Lok
Sabha and tl.c only answer thet the Goien-
meat had in respect of the activil es of
Radio Peace and Progress was that accor-
ding to the Soviets this was an autonomous
body. Nobody can be so naive as to swal-
llow this fairy tale given out by the Soviets,
There is no.hing private in the Soviet
Union. The whole world kxnows that.
Everythiug is controlled there .

SHRI ARJUN ARORA (Uttar
Pradesi., : No.no. There are many things
private ithee. They have some private
property al.o.  Only here you do not allow
the poor to have a private life.

SHRI M. K. MOHTA : Even the lives
of the people in the Soviet Union are not
private there. We know what the condi-
tions are in the Soviet Union and we need
not be agitated about that. Therefore,
this fairy tale must be dismissed out of
our mind., We believe in the freedom of-
expression and the freedom of the press
If in any country #here is a free press and
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if the free press there or any other form of
expression there, makes critical references
to our country, to our people, to our
political parties or to certamn of our politi-
cians, we will have no objection But
there are some countries unfriendly to
us like China or Portugal or South Afiica
or Pakistan, and 1if in any o these countries
there 15 a free press, I will have nothing to
say. But this condition does not apply to
the Soviet Union where eservthing is
controlled and anything which comes out
of the Moscow Radio or of Radio Peace
and Progress, must be taken to be the
official view of the Governmen* of the
Soviet Union, and this commg as 1t does
from a country which professes friendship
towards India 15 really somethung which
extremely troubles us and which perhaps
cannot be dismissed very ligh*lv as has
been done by the Government of India

I will onlv quote a couple of excerpts
rom thewr tirades

In conaection with the Banking Com-
pantes Act and the Supreme Court judge-
ment, 1t was said

“The Act met with furious resistance
from the leaders of the reactionary Swa-
tant-a and Jan Sangn parties and the
right wing leaders of the Indian National
Congress spl nter group who formed the
so-called Organisation Congress They
exerted no little effort to prevent the
imp'emeatation of the natioaalisation
law”’

Tais 18 important—

“I~ was they, 1t appears, who inspired
the Sipreme Court Decision”

Tlus 15 a slur not only on ou. political
parties and politicians bul %o on the
Judiciary of the country which we, as a
free people can never tole aie  Thre
Miumister <aid m the Lok Sabha that
the attention of the Sov.et Embassv, the
officials of the Lmbassy here, was drawr
to this Wha* I would ask the Minister
1S, what was thu reply given by them and
what was the explanation given by them
and if the explanation was not satisfactory,
what further ac ion the Government has
taken or proposcs to take m this respect?
We in the Swatantra Party do not really
bothe~ about names called to us by the
Clommumsts, whether they are in Russia
or m China because 1t 15 well known that
if a bad character calls you name., you
do not really have to bother about it.
on we do nrt hather ahaornt at T ot tham
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call us any names but when a wing of the
Soviet Government casts aspersions on
our judiciary, 1t 1s necessary for our own
national honour to stand up, take notice
and protest 1n the loudest possible voice
I would like to ask the Government to
clarify 1ts position on this matter Thank
you,

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL ATFAIRS
(SHRI SURENDRA PAL SINGH)
Sir, this subject has been discussed on
the floor of this House on a number of
occasions Therefore I have lstened to
the Member’s speech very carefully to <ce
if he makes any new pomts or discloses
any new facts, but I find he has only covered
the old ground and nothing new bas drop-
ped from his lips  As far as the Govern-
ments’ stand 15 concerned, that too has
alco been explamed on a number of occa-
sions and I have nothmg new to d.sclose
to the House or for the benefit of the Mem-
ber, and I am afraid 1t 15 gomng to be a
repeat performance on both sidces

In regard to Radio Peace and Progress
and Radio Moscow, we have to make a
distinction between these two organt.ations
and the two Radio Stations  As the House
1s already aware, Radio Moscow 1s the
offictal mouthpiece of the USSR Govern-
ment  There s no doubt about that
As far as Radio Peace and Progress 15 con-
cerned, 1t 13 a Radio Station oiganised
and run by an independent and autono-
mous body cons sang of a large number of
Soviet writews, political commentators and
the Like

SHRI BALKRISHNA GUPTA (Bi-
har)  Are there any Soviet writers fice?

SHRI ARJUN ARORA  There are

SHRI SURLENDRA PAL SINGH
Why not? Whatever comes from Radio
Moscow, 1f 1t 15 1 any way critical of our
Government, of our policies, of course
we can take objection to that but as the
Member himself pointed out, apar: from
the fact that thex made one reference to
our Supreme Court, all the other broad-
casls are of a nature to which we cannot
really object because they have nerther
criticised any political party nor any .ndi-
vidual They have merely given .hwar
own assessment of the political situation
and the economic situation prevailing
the country and their own assessment of the

political parties which are functiomng in
Anr conntry hat that ¢ enmethime ta w hich
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we cannot take sbjection. No individual
has been ment onied mnor any political
parties have bee criticised in any dispara-
ging terms, but i is true that their reference
to the Supreme Zourt is something which
we did not like [t caused a great deal
of concern to 8 and I want to inform
the Member th: . as soon as we came to
know of it, we ook up this matter with
the Soviet aut orities, and we called
the Soviet Charg d’affaires to the Ministry
and we explain:d our pogition to him
and our concern .bout the whole thing and
we told him tha the Supreme Court was
our highest judi iary and it was a very
important organ of our Government and
they should not h wve criticised the Supreme
Court in this manner, and our concern
about this has be :n conveyed to the USSR
Government. W : are awaiting their rea-
ction. Their rep! has not yet come to us.

As regards Rz lioc Peace and Progress,
it is true they h: ve time and again, criti-
cised some of tue political parties and
individuals also b it this is something about
which we shoull not feel greatly con-
cerned or object o it. After all we are a
mature country politically and our leaders
are very mature nd very wise people and
we are adept in tlie game of give and take
and cut and thrist and all that sort of
thing. I would . ppeal to the hon. Mem-
bers not to feel touchy or be so sensitive
about these thinis.  After all criticisms
of this nature arz levelled against us by
a number of coutries in the world, from
the Western cou tries and from America.

SHRI M. K. MNMOKTA : Officially leve-
lled against us’

SHRI SURENDRA PAL SINGH
About that I hav: already drawn the dis-
tinction. Anythi g coming from Radio
Moscow is officiai and anything broadcast
by Radio Peace z1d Progress, I am afraid
is not official. It merely reflects the
viewpoint of som ¢ poeple in Russia who
are acting indep ndently. Tt is open to
the Member to 5.y that this is an official
organ under th: control of the USSR
Government but we have to go .

SHRI BALKFISHNA GUPTA : Can
anybody act in lependently in Russia?

SHRI ARJUM ARORA : Why not?

SHRI SUREMDRA PAL SINGH

In the field of ir ternational relationship,
we have to accep! the official explanation

-~ Al
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THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : I think so.

SHRI SURENDRA PAL SINGH
This has to be done. The hon. Members
can draw their own conclusions and can
come to any conclusion they like but as
far as we are concerned, we accept the
explanation. Further sometimes, what co-
mes from Radio Peace and Progress is
something which we do not like, and we
bave actually drawn the attention of the
USSR Government that they should use
their influence with this organisation so
that all these things are not said because
they can cause misunderstandings and can
come in the way of our prowing friendly
relations with that country. So informally
and otherwise we have brought it to their
notice and hey have also promised to do
their best in this regard but as regard
Radio Moscow, apart from the reference
to the Sup eme Court, nothing has been
said by them o which we can take objection.

SHRI ARJUN ARORA : It is very
interesting that Mr. Mohta says that
he has no objection to any criticism coming
from other countries. He has objection
only to the Soviet Union. Thus Mr.
Mohta has exposed the hollowness of his
impartiality, his love for freedom and his
love for the country as well as its dignity
and the dignity of the Supreme Court.
The VOA. the West Berlin Television are
day in and day out criticising us and pain-
ting wrong pictures of India but M:.
Mohta says he "as no objection to other
countries. His objection is to the Soviet
Union.

SHRI M. K. MOHTA : My objection
is to the Government. It is an official
organisation. .

SHRI ARJUN ARORA Everyone
knows that the VOA does not run its ser-
vices and its stations all over the country
without Government help. Everyone knows
it. If Mr. Mohta does not know, he is
pretending too much. He knows a little
more than others because he is a business
man and he knows what setting up -adio
stations all over the country costs to the
VOA and that , we know, cannot be done,
is not being done without substantial
subsidies direct, indirect, concealed and
open by the Government of USA; but that
Mr. Mohta does not mind because they
praise the Swatantra Party and the reactio- |
naries in this country.

SHRI M. K. MOHTA : I said T do

mat amind srnanr ARlinae e namee
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SHRI ARJUN ARORA : Mr. Gupta
and Mr. Mohta think there is no autonomy
in the Soviet Union. There is autonomy
in the Soviet Umon and people have cer-
tain f~eedom to move, to organise, to assert
themselves, and the Writers’ Union, the
Intellectuals Organisation, the Peace Co-
mmuittee, the Trade Unions are all non-
official organisations

SHRT BALKRISHNA GUPTA : Or-
gamsed with the active consent of the Soviet
Gove' nment.

SHRI ARJUN ARORA : When Mr.
Gupta visited the Soviet Union long time
back. luring the life-time of Stalin, he did
not do everything at the direction of the
Soviet Government He had the freedom
of movement. If a foreigner like Mr.
Gupta had freedom in the Soviet Union
the Soviet citizens also have that. How
¢an we in this House, o- the people in
the Swatantra Party or the people in the
SSP decide that there is no autonomy m
the Soviet Unton ? You refer to classic
books on the Soviet system, Soviet Crm-
muntsm by Sydncy and Beatric Webb
which still remauns the most classic expo-
sitton of the Soviet system done by
somehody who 1s not a Communist, who
is not a Soviet citizen bhut who com-
mands the respect of all educated people
throughout the Englishspeaking world for
his erudition and knowledge They have
given a long list o autonomous organi-
sations So if there is an autonomous
organ’ ation which 1s able to run a radio
service called Radio Peace and Progress—
the name is very good; I love peace and
I want progress bu' may be Mr Mbohta
does not want it—how can we ohject?
The explanation given by the Minmster
has to be accepted.

As {ar as the reference ‘o the Supreme®
Court 1s concerned the Government has
taken a certain attitude but, Sir, the
fact remains that the Supreme Court
was moved on the mntter of bank natio-
nalisation by a leader of the Swatantra
Party. Mr. R.C Cooper, and the whole
case was argued bv another pleader of the
Swatantra Party, Mr Palkhiwala So
why does the Swatantra Party fight shy
of the statement that it contributed to the
Supieme Court upsetting the bank natio-
enalisation?

SHRI M. K. MOHTA : This again ,

is a slur on the jufcrary.
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THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : He was saying
that he argued the case there.

SHRIMATI YASHODA REDDY
(Andhra Piadesh) : Sir, I must confess
that I am a mere Indian and my know-
ledge of the Soviet Unton or the mcihods
of the Sowviet Union is not as much as
Mr. Arjun Arora’s. I am piepared to
take whatever he say» a~ a man who knows
more of the Soviet Union than I know
but as an Indian I have got some feelings
and I have got some questions to put to
the hon Mimster. I am neither ques-
tioning the Soviet Union nor supporting
the Voice of Ame.ica or America; I am
not bothered whether it 1s that Govern-
ment or thi= Government. Here has
come up one instance which Mr. Mohta
has raised with reference to a matter
about his own pariv wnich came 1n the
Moscow Radio Whatever may be the
explanation given by the Mimster and
supported by my (riend, Mr. Arjun Arora,
T must confess waat there 15 a feeling,
and rightly so. that in the Soviet Union
things are not as autonomous as they would
appear to be. That beng the case,
T would like to ask the Minuster, is 1t not
the duty—to quote the wo:ds that he
used yesterday—o! every independent
country to pro‘ect its citizens and noli-
tclans—po'iticians are also citizens— {rom
the onslaught o foreign governments
or foreign agencies or forcign organs ?
Within ous coantry we may like each
other or we may not like each other but
certainly we are independent citizens of
an independent sovereign country and
is it not the duty of our government—
suppress us  oppress us, do anything
yoa like wihtin the country— to protect
1ts  citizens? No government or any
organ of a government of another co intiv
can cast aspersions or cast reflections
or say thmgs abou the judiciary and the
political leaders of India. If such a thing
happens what 15 the Government going
to do to prevent these thing.? May
1 also ask him another thing? I have
got informat'on that the Russian pressmen
here 1in India are g ven many diploma'ic
privileges—may be right, may be 1t is not
strictly necessary—and all that T want
1o know 1s wheth>r the pres.men ol anv
other country are also given the same
status and diplomatic privileges And
the more ymportant thing 1s what s *he
status of our Indien pressmen in Russia
That is a categorical question that I
waonld ask thc Minister.
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There is a rec ling—it is for the Govern-
ment to remove it— among the political
parties, especia ly the opposition parties
here that the jovernment is not taking
serious note of the objections made by
all the politicil parties. The Govern-
ment of India 3e’s support from parties
like the Com nunists, the DMK and
they are not ouched by the Russians,
they are not to iched by the Radio Peace
and Progress, i is only the Jana Sangh,
the Swatantra and the Congess (O)
that are their targets. There seems to
be some conne tion between the parties
in coalition wi h the Indian Government
and the way t} 2 Russians and the Radio
Pecace and P ogress make comments.
They commen only on these parties,
I am not castig any aspersions but this
is the feeling ..

SHRI BR AHMANANDA PANDA
(Orissa) : You have your coalition and
the Voice of . merica will support you.

SHRIMATI YASHODA REDDY :
If the Voice o' America were to do any-
thing like this T will be with you to oppose
the Voice of .imerica, I guarantee you
thst. As was ointed out by the Home
Minister they have got a majority but
tha” majority i+ of some parties and those
pariies are no touched but why only
these three part es. Becauce they believe
in democracy ? Apart from the impression
that there is orae connection between
them, there is also the feeling that the
Government of India does not protest to
the Soviet Uniin or their protests are too
weak because they are too dependant
on the Soviet Union and the Government
ol India is dire stly dictated or controlled
by Moscow. " ‘hese are the feelings of
the citizens of India, I hear them and as
a Member of tne House I have to bring
them to the flor of the House. I ask,
is it because th Ciovernment is controlled
by Moscow that they are not able to protest
or is it becaus: that you are not really
anx’nous or is i because of some internal
reln*ions betwe 'n you and the Soviet
Un'on and yo . fear that there will be
some ggqny  Lhis is the feeling and

I must hone lv tell the Government
about it. My fecling is that the Soviet
TJnion, Mosco v Radio and the Radio
Peace and Pr gress are doing nothing
but subverting democracy in this country,
they are doin: nothing but abusing
political parties of this country. How
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with our political parties ahd ‘comment
on our political leaders? We believe
in democracy. If they think that in the
name of Radio Peace and Progress they
can do such a thing then we should also
have opportunities of telling them what
we think about Moscow. But we have
a wonderful code in the AIR that we
should not criticise a foreign Government
especially if it is a friendly Government.
And the Soviet Union is friendly. But
may I very humbly ask whether the
External Affairs Minister would tell the
Minister of Information and Broadecasting
and the Prime Minister that this AIR
code should be erased and to give our
political parties and political leaders some
occasion to speak on the AIR and reply
to them. If the Government cannot
reply to these people will they at least
erase this code which says that we should
not say anything against any friendly
power and allow us to reply to them?

W Swdle wEiE T (IUsreT)
ITANTEA WRIEH, wa AW ¥ feq
drq U SHE F T GETR TS ST a0
TAT BT ATATHAT graT o ar FTHTT 98
F o F @ oFid & Aeaw fFEmo
qf &% & F A qoT ol S
frg @7 & FFTET a7 & w9 & sy 7
uee SWE &I, H AEAT 91 F &y 7 I6Y
THIT § ATAEAT I {7 IFR § I|H
FzE e FufeET @y srAr=EAT O
gar? faa i guma g =fgm ; @
i gae fag. ..

0 FF AT « ATLH ATF AN AT A1
gro A€ gard Ffsg

A wdlw wmr wgr o 9 fawga
FI0E FIGT §, FIA FL@T § | gA (77
A I T W 99T §, 99T
w7 ¥ fog @ gwy § wfs9 g, FawA
T AW ¥ Fi(F A9F TA A AT T F
e fro ure IO JTAOT FIGT &0 @7
g, STET HREIEE AT A7 W8, HR
zofag sy 38 AWear &1 gar smafat
ATl & oY g w3 faar o 97w 9

e rpepmer—e = Crerrr

-~
=IT T v T
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[=ft st warg wraR]

g | ArAdm welr S A wgr R oaveny
edt 7 w9 var fFAT A gy gaw
frar 1 AfFr oy gaTrw a9 R e
3T & HIT AZ G ATAT, AT qaEE)
F AR g T gA, @Y A A v
T Y A& FIET TG oA AT A4 &
qas &3 F qd Wt awnafy wgEy,
¥T q% Uwge wa¥e ¥ gHY WG AEY
i, @ € gy YRR F Sa1F T
FifE qg s & o fgrgeam *1 gy,
ar fggem #1 FHw oEl St oaaree
g, a8 gk faers o1 4d Fwdr 1 39
THTX F WA HIHA T Tl gAIR A
FE FT IEH ATHAEAT AN, IAH FAT
T T AEIR FI719 A R, AT AL
W, @ W wear § s wrEenr
AAT WERT TG FATT FT JATR 0 fF St
qF A qIAHT AITT AEIT A WTE
TE AW 79 7F TH I KT GAT @T
T 99 T VW TaAAe & g fomd
oY 7T TG Y qAGIT F7AT A1ET 3 g
FY FITE FT FIPT FI¥ & faq Jaw
grl, 9 q% g WTEY Tel AW |

3T TN HIET, W TF AT AR
FEAT ATEAT § (% AT FIFIR 78 77 W
Fadr g 6 a8 uF arEmEe arEr § )
gart orE ot 3w e ot wEw § f
FET Y TN Al EFIAAT g | €W ¥
feadt wamaar & at adr g, awfwee
ferze<fon ¥ foaey saqar famad &, o7
T AT AT AT IEFT AT AT qHAT
W& I9F 1Y T G | g A & %
faw 2o ¥ g9 fow zv F & fawar
g, foa sg 9 Fwafasw wman g, 5| aw
¥ fegeexfor o€, sa& @17 ¥ a7 A
F=Br A § wAa § | fow s 9% gw
*Tir @ &, 9% W g ATAET F AFS
g, T Fgr ax Sy Ay #r arly s\

o= T AT aTAT T A
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S A AT ¢ AGT AT Y AN Ay
Taqaar g | (1nterruptzons)| fazar a1 av
fergeam zrzem fawme @wy @ qfFA
s At g aax &

(Interruptions)

W ST S|rE WYL HG EFE d
wqar awt dfraz @ faw fasem g
fergeama & w77 |

. N |
s asta oete ¢ ¥ Agt fawerT 7
dfzaz w & dar T Jqr g
(Interruptions)

sl FTAT ST WYL ¢ AT AT RS
2ged §, 9 O T &3 A0 3 AR T
¥ fraaT TOT AEWT ATARHAAT T T
fergea & egafa & FA7 F A9
& F1 TR Faa1 Toar &% § fAwrer
g o ag woar fee W & e F AT
g 2, feT o e @ FEw 3 {5 Ew
*q ¥ T LT FW G

s wo{F e g faege @A a@
& fgegr g & S SO FET

W sdm geg wrge: A9 faega
Y 917 FE 7 |

sf) sre{w arrE ;A fwemy A 2
Irsgafa & W@ W QAT EA1 E ) AT
aga fAzar @@ & o7 @A 19 €

ot S wEE R WA wER
zTa TX ¥ YAl 9T QFA g (% I Ay
Trezafa & SR ¥ AWA 13 W A
eqmr fAasEn 19T gr oA )
SHRI

come
0 oser-

THL.  VICE-CHAIRMAN
AKBAR ALI KHAN) Please

to the point Those are 1rrelevant

vations
SHRI  JAGDISH PRASAD M\
THUR I am comng to the poimnt

giefade adt & | 1w fargram ¥ w@red-
fee ATHET ¥ agr &1 feAr gasu #%

-1 ¥ wir a= sofanr f& 7o O 3o &Y
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gIFT? FT qugq fo w@r g v gEifag
guwin W fady aft 9@ & 1 &W
Fvg 7T IIT & A ATYH ATE 9T AT AT
AFAT 2 1 W 1 e St § gear JEar §
f& enme garR © fedl gToT 3€Y AvE ¥ &
& areafved woAeT H, a@r 9Er F A9
|1 FE q9S g, aoa, Hifafmm, ga-
A F AT H L FF ATIE AL &
I H AN X 91 99 FIF AT q1 &9
F1 T G F FYT AMAT AR IF a@
F ATy A@EMAT HY T ) g8 A
FT g¥ 9 A3 a7 =I1fEgg 1 AT ®Q FT
e wagw N AIAEAT FRAT § AR
sa¥ 7t TS g1 qA & | WX A FA
FAT &I ATH) TAT HAT T 4T Ty Y
AT g1 SATAT | gEHT 39 qTq 9T IS,
agr gmr =rfe 1 wifE gere | oae g
FAG AT FAGT F A AT &, F IR
greafva @ME g |

THE  VICE-CHAIRMAN  (SHR!
AKBAR ALI KHAN) : The Ministel
has said that M »scow Radio is the Govern®
ment Radio a1 d the other, according to
the version of he Government of Russia,
is not the G vernment Radio.

st Tt s |IT ATET: A 3W AT F
T & fag far g R fgrgema M
|IFT7 F1 39 TR § MEez FIAT Tl |
ag o1 fsar 1@ ure Waw § SOET ¢F
qremAa T qEFT T991, 9§ IfAd
TENE | SqT F oAy AT awEr [
S ¥ #gy fow avg ¥ 3@ JEiEar &7
goHT ez @A W € FTF I 98 A9
T2 QA |

SHRI M. k. MOHTA : May I seek
a clarification ? If it is an autonomous
body and if t.iey are indulging in such
broadcasts, wh 7 should it fall to the Go-
vernment of India to have cyclostyled
copies of their broadcasts—which are
actually a sluwt on our own people— and
distribute then ? Is the Government of
India working as a publicity agent of
Radio Peace and Progress?
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W JAdT 99T WG : ITF FF A
FQE |

SHRI SURENDRA PAL SINGH
We are not acting as publicity agents for
anybody for that matter and I am afraid
his information is completely wrong.
It is not correct. Now, the hon. lady
Member said that the Government of
India should give protection to all our
citizens. I agree with her wholeheartedly
that it is the Government’s primary
duty, but it all depends. Protection
against what? I have alieady said that
if anything is said or done outside this
country, which goes against our national
interests or which is tantamount to inter-
ference in our internal affairs, we will
certainly take up the matter with the
country concerned. It is our primary
duty and we are prepared to do it. As
I have already explained in regard to
broadcasts from Radio Peace and Progress,
we have protested not only once, but
three or four times. Their reply has
been given to us and we have to accept
that reply. It is an autonomous orga-
nisation and it has a right to criticise and
a right to say whatever it likes.

SHRIMATI YASHODA REDDY :
That i¢ exactly the point. They have
protested, but what effect has it had on
them? Is the Government going to do
something?

SHRI SURENDRA PAL SINGH
The reply has been given to us. We
have protested and we have brought it
to their notice. They always say that
it is an autonomous organisation and they
have a right to criticise political parties.
and put forward their viewpoint, as we
have, in this country, a right to criticise the
Russian policies. In our papers, in
our Press, everywhere you will find
criticism of Russia every day. So, in
the same way . .

SHRI M. K.
exactly the

MOHTA

difference.

: That is
SHRI SURENDRA PAL SINGH
The whole thing is this .

THE LEADER OF THE OPPOSI-

TION (SHRI S. N. MISHRA) : Our
papers do not belong to the State. The
analogy is completely incorrect. These

are the State organs.
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THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Mr. Mishra,

their contentior, the Soviet contention
is that this Radio does not belong to them.

SHRI S. N. MISHRA : Moscow Radio
does not belong to them?

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Not the Moscow
Radio, but the Radio Peace and Progress.

SHRI S. N. MISHRA : Is not Moscow
Radio doing as much damage to the
political parties and the leaders? Even
with regard to the Radio Peace and Pro-
gress one cannot put in the plea that
it is not a State organ.

SHRI SURENDRA PAL SINGH
Sir, this is a matter of opinion. The
main point here is whether Radio Peace
and Progress is a Government organisa-
tion or itis an independent, autonomous
body. We have been told by the Russian
Government that it is an autonomous
organisation and as I said earlier on we
have to accept that explanation. Now,
anything emanating from Radio Peace
and Progress which we consider objection-
able and an interference in our internal
affairs, I have said we take it up with the
Russian Government. We have said that
it is undesirable and this should not be
done, but they always take the plea that
this kind of a criticism is bound to come
from an autonomous body, as do cri-
ticisms from other stations and countries
all over the world, and we should not
really mind it. But if anything critical
or anything which goes against our na-
tional interest is expressed in disparaging
terms by Radio Moscow, then it certainly
has to be taken seriously by the Russian
Government, but we find that in their
broadcasts so far nothing has been said
to which we can take objection, except
the reference to the Supreme Court.
We have told them that we did not like
it and we have brought it to the notice
of the Russian authorities. We are await-
ing their reaction and their reply.

Then the hon. lady Member asked
if any diplomatic privileges are given
to the Russian journalists in this country.
This is not correct. We do not give
any privileges to the Russian journalists,
nor do our journalists in Russia enjoy
dhese privileges. Then, she asked: Is the
Indian Government under the control
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of the USSR? Sir, this I deny with all
the emphasis at my command. It is
a very unfair allegation. We are not
under the control of any Government
whether Russian or American or an\;
other Government in the world for that
matter. We are an independent country.
We have an independent policy and we
are not under the pressure of anybody.
We take decisions on our own.

About AIR it is something I am not
competent to give any reply. This is a
matter to which the ministry concerned
can only reply. This can be brought
to their notice later on. The hon. Member
who asked the question last said ‘that
we should protest against the broadcasts
by Radio Peace and Progress, I have
already explained that we have done
that. I think this just about covers all
the points.

SHRI S. N. MISHRA : One clarifi-
cation which I have not been able to

get

SHRI ARJUN ARORA : On a point
of order, under the rules, in a Half-an-
hour Discussion, only those who .

SHRI S. N. MISHRA : Why do you
want to prevent my clarification ?

SHRI ARJUN ARORA : Let me
complete my point of order. Under the
rules in a Half-an-hour Discussion only
those Members who have given their names
earlier can ask for clarifications. You read
out the list of names. By chance Mr. S. N.
Mishra’s name was not there. Have we
reached a stage that, when all Members
are equal, Mr. S. N. Mishra is moe
equal ? If You follow the rules, Mr.
S. N. Mishra must miss this opportunity
and as a senior Member, as the Leader
of the biggest opposition group, he must
respect the rules, follow them and set a
good example.

SHRI M. K. MOHTA : My question
has not been answered.

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN) I hope Mr.
Mishra, a very respected and esteemed
friend of ours and the Leader of the
Opposition, will appreciate that there 1s
much in the objection that has been
raised by Mr. Arjun Arora.
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SHRI S. N. MISHRA : Has it not
been the pract ce in the past to seek
clarifieations or elucidations ?

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : But your name
is not here.

SHRI S. N. MISHRA : No. I do

concede that  should have given my
name. 1 waned only one Member
to participate n the discussion and,
therefore, the 1on. Member, Shrimrati

Yashoda Reddy, had spoken on this.
I am only askin , you whether I can seek
some elucidation or clarification on the
statement made by the hon. Minister or
not. What I a 1 irying to make out—I
would not take nore than half a minute.

THE VICI-CHAIRMAN  (SHRI
AKBAR ALI FHAN) : I permit you.

SHRI S. N. MISHRA : One point
on which the hon. Minister was not
clear was this : I : said that the autonomy
relates to certair organisations which had
been formed by ¢ me individuals or a group
of individuals. B tthis autonomy relates lo
an organisation which had been formed
by the Governm nt. Of course autonomy
may relate to € en a governmental orga-
misation and he 2 also the whole origin
and inspiration are derived from the
Government. They are not derived
from any indiv dual or group of indi-
viduals who are completely free. If they
derive the origi: and inspiration from the
Goverament, wh .t kind of autonomy relates
to this orginisati n which is called Radio
Peace and Pro ress? Should that fact
weigh with the Government here in not
lodging a protest against Radio Peace
and Progress? I do concede, as 1
have said earlier that there can be govern-
mental organisa’'ions which can be auto-
nomous, but let it be conceded too that
this is a goverm iental organisation which
is enjoying auto iomy; not that this auto-
nomy relates to any organisation formed
by an individual or a group of individuals,
For instance, wz have formed so many
corporations, th:y are autonomous cor-
porations but s-ill they are Government
corporations; tlzy are not private cor-
porations.  There can be no private
corporation or autonomous organisation
in the U.S.S.}. because there is no
private propert 1in that sense.

The second t.ing on which I am not
quite clear is—j -obably the hon. Minister
has given the re»ly but I was not able to

%
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get it—Radio Moscow by any description
is a State organisation, its nature cannot
be interpreted in any other way; did he
say—I was not able to get it—that Radio
Moscow has not made any broadcasts
in which the leaders of political parties
here had been criticised although in some
Supreme Court has been? Did he check
on this that Radio Moscow has not cri-
ticised the political parties or their leaders
here? Did he check on this?

SHRI SURENDRA PAL SINGH
May I answer the last question first?
On the basis of the information in my
possession up to the present moment
gad from what I have been able to find
out Radio Moscow has not criticised any
individuals. Tt has criticised to a certain
extent political parties and has given
its assessment. It has called political
parties as being radical, being reactionaries,
rightists, and so on. But individuals
have not been criticised nor the policy of
the Government. The hon. Member’s
question is whether this Radis has cri-
ticised political leaders or not.

SHRI S. N. MISHRA : No, no.
political parties and their leaders.

The

SHRI SURENDRA PAL SINGH
As regards political parties I have already
said that.

SHRI S. N. MISHRA : Let it be on
record that they have criticised political
parties.

SHRI SURENDRA PAL SINGH

I said this. This is a criticism to which
we do not take any objection. We do
not consider it objectionable. It has to

be qualified . . .

SHRI S. N. MISHRA : You have to
take objection to that. No State organ
should criticise political parties. That
constitutes an interference in our internal
affairs.

SHRI SURENDRA PAL SINGH
That is the hon. Member’s view. I cannot
say anvthing on that. The official view 1s
that whatever has been said by Radio
Moscow is something to which we cannot
take objection. They have certainly said
something about political parties. They
have said nothing about individual leaders
of political parties.

SHRI S. N. MISHRA : Peculiar point.”



183 Half-an-kour

SHRI SURENDRA PAL SINGH
The other thing was about the autonomy

of Radio Peace and Progress. I have
explained that point earlier. Perhaps the
hon. Member did not hear. This Radio

Peace and Progress is not a governmental
organisation. It is an autonomous or-
ganisation in the sense that it i3 run by
individuals in the Soviet Union. It is
run by an association of writers, political
commentators, and the like who are not
Government functionaries. .

SHRI S. N. MISHRA : What are its
origin and inspiration? I asked you who
has formed it.

SHRI SURENDRA PAL SINGH :
We have to see facts ag they are. This
is an organisation run by a group of in-
dividuals, and the Russian Government
says that it has no influence over them.
They are independent of it. That is
what is there to it.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): He saysitis not under
the Government.

SHRI S. N. MISHRA : The only factual
basis on which we can judge it is from
where the inspiration has come and who
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has formed this organisation. Therefore,
I asked what are the origin and inspiration
of this organisation, whether they are
derived from any individual or a gioup
of individuals.

SHRI SURENDRA PAL SINGH
Inspiration comes from those individuals
who organised this thing.

SHRI M. K. MOHTA : My question
has not been answered. I asked why
AIR’S Monitoring Service it acting as
publicity agent for Radio Peace and
Progress and circulating its handout.

SHRI SURENDRA PAL SINGH
It does not concern my Ministry. I
cannot say anything about it.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : You take note of it
and communicate to the Minister of In-
formation and Broadcasting.

The House stands adjourned till 11.00
AM. on Monday.

The House then adjourned at
forty six minutes past five of the
clock till eleven of the clock on
Monday, the 11th May, 1970.



